CENTRAL AUMINISTRATIVE TRIBUMAL ALLAHABAD BENCH
ALLAHABAD,

| Oufiebl, B10/92
Khal ifa praﬁad-.-.. loo.oooAppliCEint
Versus

Unicn of India and cthers.. e+sss.REspondents,

Hon'ble Mr, Jstice a.Khaon, V.C.

( By Hon*ble, Mr, Justice 4.K, Yhaon, V.C.)

In this aprlicetion, the dispute is with

respect to the alloiment of an accommodation,
2, The case set up by the cpplicant in this
Tribunal is this. The

Narain Yadav, the respo

pplicert is senior to Hari
dent no,4., He is in?higher
grade than ori Ya av, nder the relevant rules,
he was sgniitled to be allotted the accommodation
in gquesticn in rprefereo
Hocuwever, the authorith
order of allcgment in f
3. Admittedly the

appeal which is pending

to the respondent a.4.
oncerned has pa:sed ah

vour of the respomcent No.4.
pplicant has preferred an
simce 14.2,92, 1In this
appealy the order of alletment pasted in fawur of
the EESpoﬁde%Eln%;4 an

b
The appeal @as/disposed

3.1.52 is under challenge,
of by the respaondent no.2,
The Oirector General, Factory Advice Jervice and
Labour Imstitute.

4 The respondent no.Z shall dispose of the
arpeal of the applicsnt on merits and according to
law with a spcaking ordpr after taking into
cermeideration the case $et up by the zpplicent and

He shall do so within

m the date of the receipt of

algso the raelevant rules
a period of 2 months fr
a certified copy of this order from the ar-licant,
The applicant is permitked to transmit a certified
copy of this order to the resjondent no.2 under
registered post acknowl :
5 With these dire

is disposed of fimally.

doement due,
tions this application

Dated: Rllahqbad
8rd July, 1992

(AR)




